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kCTS OF 7tiE REGSTRY 
	

ORDERS OF THE TRiBUNAL 

t 

15..IER DT. 5.9.200U. 

n bh1f rf teamed c'inselfr the 

applicant Mr. R. C. Dash, it is suowitted oy Shri 

pi.panda that learned c'unsel ft-sr the applicant 

is ill and he wants an adj rtl rnm€fl t. tiis is a 

1993 rnater.In view -f this, the rriatteris 

adj'ixmed t' be listed in its tim. 

vic 

MerrL)et (Judicial) 

DAT 03-11-2003. 

Hear4 5hri S.k.Mishri,learn,i cr'unel 

jearin f'-r the ip1icnt and 

Additi'n.1 td th '! C-unsel appeia rinay fr the  

Ral iways/Res-ndts and peru se _4 the mteriels 

1 c ,d -'n rec--a.  
/ 

The Aplic.nt wh" jini the Resjndeflt 

Dartmt as Gnrnan if'_ the year 170 was rein-ved 

fr-ffi service oy the 	 their rde,r 

j.ated 10.12,1 	at gmexur2 -n the grund f 

abseiitfr'-m duty with"ut leave. Th Ap1 lc"nt'J cse 

is thath, had fatlwod and therf -re, reniaine 

away fr-rn his duty alth.-uh the Apj1icant c-'uld 

n-t make any averment as t why h c-uld,uj ect 

himself. . me—dical treatment at 	i1way hsital, 

durinS. the 	'f his illn. ess.The Aprlicant F.as 

ls- submitted that i fter h Was fin.1ly cures 

-f his i11nshe rej:-rt 	t AD,alasrre f - r 

fitness Certificate and thi he jini his dut 'ri 

thereafter,he was served with a 

rnj'r n41ty charge-sheet oy the Resp'm41ts vie 

Afln exUre2 	ted 10.12.1$ 	hjCh resulted 	his 
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rem-val frm service. 

the pespn&ents •y filing a c'tnter has 

submitted that this InriSlinAl ApLtCâtffl is rss1y 

barred ythe law 'f limitati-as the cause ^f 

acti'n arse way oeck in the year  1986 wherl he was 

rem'-ved fr- service. hat apart n merit 'f this 

case, they have submitted that the Apticant had 

repeatedly remained unuth"risedIy absent fr-'m his 

duty ri!ht fr-sm 1977 t 	19$6 and in srne f the years 

durine this pri'd,h had. been absented fr-ni all 

I the c1ys 'f the yea r.It is in cns1derati-n f his 

a 	 lac "f dev i'n t duty they had served -n him a 

rnajrr penalty char!esheet and aft,r ggiving, ]j 

prtunity t d.fnd himself was rem-ved fr-m 

service. 

we have careil1y cnsid.ered the rival 

c-ntenti-'ns f the L arties. Alth-uh we are inclined 

t taka a lenient view in the matter -'f 1imitati-n 

out we find n merit in this case ecaus the 

t1iCáflt has miseraoly foiled t- explain as t- why 
Iz 

h was in,ha1it "f remaining aosent fr'-m duty fr years 

t-ether and als" pri-r t 1577 r that whenever, 

he was i sick he had never 't himself admitted in 

the 	ilway hspita1. prm all these thin!s, it is 

aarent that the Applicait 	n"t subjected himself 

t the n'rmal discipline f the -ranisati-n and 

theref're, we see n  reas-n t  interfere in the ecisi-n 

that they had taken in rem-vine  the Applicant frrr 



service by rer dated 10.12.1$.ACc-riny, 

this Ori!ifll  .01 	ti'n Ea dismissed.No% c'sti,, 
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